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Title: Further discussion on the motion for consideration of the Railway Property (Unlawful Possession) Amendment Bill,
2011, as passed by Rajya Sabha.

MR. DEPUTY-SPEAKER: The House shall now take up further consideration of the following motion moved by Shri Mukul
Roy on the 17th May, 2012 namely:-

"That the Bill to amend the Railway Property (Unlawful Possession) Act, 1966, as passed by Rajya Sabha, be
taken into consideration."

Shri Kamal Kishor 'Commando' to speak.
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI K.H. MUNIYAPPA): Hon. Deputy-Speaker, Sir, I am
thankful to the Members for actively participating in this discussion. ...(Interruptions) 1 have noted their constructive
suggestions. We are already working on a comprehensive Bill, and we are consulting all stakeholders including the State
Governments.

Members have shown their concern for security of the Railway land. Railways are engaged in a continuous exercise
to protect the Railway land from encroachments by providing boundary walls, fencing, tree plantation, etc. at vulnerable
locations on a programmed basis. Encroachments on Railway land are dealt with in accordance with the provisions of the
Public Premises (Eviction of Unauthorized Occupants) Act, 1971 (PPE Act, 1971) as amended from time to time. As a result
of these efforts, there has been reduction in number of encroachments as well as areas encroached upon.

I have also noted the recommendations of the Standing Committee. Emphasis is being given towards better
coordination with the State Police and GRP. Instructions have also been issued to hold regular / periodical meetings with
GRP at station level, Division level and Zonal level. RPF is also holding regular coordination meeting with the concerned
intelligence agencies. The Indian Penal Code recognizes only dishonest misappropriation and, therefore, we have used the
same legal term in clause 3.

Some Members have raised the issue of prosecution powers being given to RPF through this amendment. Since the
enactment of the RP (UP) Act in 1966, RPF has the power to conduct inquiry and submit the complaint before the court of
law for prosecution, when any person is arrested or forwarded to the Force for an offence under the RP (UP) Act.

Similarly, some Members raised concerns about the term 'found'. This term already exists in the Act.

The present amendment will enable RPF to conduct inquiry even on receipt of information. Thus, RPF will continue to
conduct inquiry and submit the report before the court of law for prosecution.

Apart from this, today two hon. Members, Shri Kamal Kishor and Dr. Tarun Mandal, spoke about other issues, one of which
is how to protect the railway property in Gorakhpur and other important areas. This is one of the most important issues.



There exists a vast area of land. When there is so much of property, how to protect it becomes an important issue. That is
why we have to give more powers to the Police. For that purpose, we have brought these amendments to the Act.

I can also understand the feelings of the Members of Parliament. Many valuable suggestions have been given by the hon.
Members of Parliament. We will keep them in view and look into those things.

One of the most important things is the strength of the RPE The total number of RPF personnel as on today is 74,000.
There are about 15,000 vacancies. Applications have already been invited and received, and the process has been initiated
to fill up these vacancies.

This is our programme, Mr. Deputy-Speaker, Sir. The RPF personnel have got the powers to conduct an inquiry and submit
the report before the court of law. This is only a simple amendment that we have brought before the House. All the
discussion has been based on the recommendations of the Standing Committee. Based on their recommendations only, we
are bringing this amendment. I hope the hon. Members will pass this Bill unanimously.

MR. DEPUTY-SPEAKER: Shrimati Jhansi Lakshmi, you can raise only one question.
SHRIMATI BOTCHA JHANSI LAKSHMI (VIZIANAGARAM): Sir, please permit me to speak from here.

Hon. Deputy-Speaker, Sir, I appreciate the contribution of Railways towards development of infrastructure in Andhra
Pradesh. I would request the hon. Railway Minister to consider a third line between Vizianagaram - Palasa via the principle
towns in Coastal Andhra Pradesh.

MR. DEPUTY-SPEAKER: This is not a question. Please ask your question. You are not asking a question.

SHRIMATI BOTCHA JHANSI LAKSHMI : I am putting the question. The survey for this line has already been sanctioned.
Vizianagaram being one of the most backward districts in Andhra Pradesh, may I know what the causes are for the delay in
obtaining survey observations?

MR. DEPUTY-SPEAKER: Mr. Minister, do you want to respond?

SHRI K.H. MUNIYAPPA: Hon. Deputy-Speaker, this is not related to the current debate. However, we will look into the
request of the hon. Member of Parliament.

MR. DEPUTY-SPEAKER: The question is:

"That the Bill to amend the Railway Property (Unlawful Possession) Act, 1966, as passed by Rajya Sabha, be
taken into consideration."

The motion was adopted.
MR. DEPUTY-SPEAKER: The House will now take up clause-by-clause consideration of the Bill.
The question is:

"That clauses 2 to 4 stand part of the Bill."
The motion was adopted.

Clauses 2 to 4 were added to the Bill.

Clause 1 Short Title and Commencement
Amendment made:

Pagel, line 4,--



for"2011"
substitute '2012", (2)

(Shri K.H. Muniyappa)

MR DEPUTY-SPEAKER: The question is:
"That clause 1, as amended, stand part of the Bill."
The motion was adopted.

Clause 1, as amended, was added to the Bill.

Enacting Formula
Amendment made:
Pagel, linel,--
for "Sixty-second"
substitute 'Sixty-third ", (1)
(Shri K.H. Muniyappa)
MR DEPUTY-SPEAKER: The question is:
"That the Enacting Formula, as amended, stand part of the Bill."
The motion was adopted.
The Enacting Formula, as amended, was added to the Bill.

The Long Title was added to the Bill.

SHRI K.H. MUNIYAPPA: I beg to move:

"That the Bill, as amended, be passed."

MR. DEPUTY-SPEAKER: The question is:
"That the Bill, as amended, be passed."

The motion was adopted.

14.57 hrs.

MOTOR VEHICLES (AMENDMENT)
BILL, 2012

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF WATER RESOURCES (SHRI PAWAN KUMAR BANSAL):
We have to have yet another round of short discussion as some of the hon. Members are yet to speak on the Bill to amend



the Motor Vehicles Act. Therefore, I would request that we may not take up that item today. I would ask it to be listed for
Monday. You may kindly take up the discussion under 193 regarding storage of grains to be moved by Shri Sharad Yadav ji.

MR. DEPUTY-SPEAKER: I think the House is agreeing on this.

SEVERAL HON. MEMBERS: Yes Sir.



